
CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

CAT/ J / 13 

O.ASNO, 541 of 1993 

DATE OF DECISION 26.11.99 

Mr,ishwarlal Haribharj 	hod 	Petitioner 

Mr. J.J. Yajnik 	
Advocate for the Petitioner [s 

Versus 

Union of India and Others 	
Respondent 

Mr. M.S. Ro 	 Advocate for the Respondent [si 

CO R A M 

The Hon'ble Mr. V. Radhakrishnan ; Member () 

The Hon'hle Mr. A.S. sanghavi 	: Member (J) 

J liD G ME NT 

Whether ieporters of Local papers may be allowed to see the Judgmen 

To be referred to the Reporter or not ? 

Whether their Lerdships wish to see the fair copy of the Judgment 

Whether it needs to be circulated to other Benches of the Tribunal 



Mr. Ishwarlal Haribhai Rathod, 
Nea r Ga rde n Factory, 
Impura Tuki, Surat. 	 s Applicant. 
(Advocate $ Mr. J.J. Yagnik) 

VERSUS 

1. 	Union of India 
(Through the Joint Director 
Marines, Customs Marine Headquarters, 
Hotel Waldoft, 
2nd Floor, 16 Artha r Bunde r Road, 
Colaba, Mumbai-400 005. 

2, 	The Deouty Collector (P&E), 
Customs and Central Excise, 
R j kot. 

3. 	The Addi. Collector of Customs, 
(preventive) Customs House, 
Opp. High Court of Gujaret, 
Ahmeclabad, 	 : Ispondents. 

(Advocate : Mr. M.S. Rao) 

Date s 26.11.99. 

; ORAL ORDER : 

:O.A. No. 541 of 1993 : 

PER $ HON'BLE MR. V. PADHAYRISHNN : MEMBER (A) 

Neither the applicant nor his counsel, Mr. Yajaik 

is present. Mr. Jajnik was not present last time also. 

DISMISSED FOR DEFAUlT. 	 / 

(A.s. Sanghavi) 	 N. Rdhakrishnan) 
Member (J) 	 ?4rrber (A) 



DATE 	 OFFiCE REPORT 	 I 	 ORDER 

0 • 4 . 2 00 0 ir.Yaqriic is ahsen. The Dfic2 
ebjection 	not yet removed. He is 

c irected t rnovc the * ect ion with in 
15 days. 	may be treated e, 1et chan 
Ce for removi 	the office objection. 
Adjourned to 10.5.2000. 
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1 .7.2000 Mr.?agnik for the applicant is not 

present. obiecton to the MA are not yet 

removed. The a7)p1icnt is directed to 

remove oh ject ton within fortnight fai1in 

whiCh registration wold be declined. 

AJouired to 14.8.2000. 
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rr?ff T ftquft 
OFFICE REPORT ORDER 

12 . .2000 000 

Neither the applicant nor his counse] 
is present. Mr.M.S.RaO originally 
representated to the respondents says that 

he has not been given a copy of M. 
Application is dismissed for default. 

(A .s .Sanghavi) 
Mem1 (3) 

nkk 

12.1. 2000 
In view of the call given by 

the Bar CounSl and Bar Association, 

the advoCate5 have abstained from 

work today, hence, adjourned to 

30.3.2000. 

(A.S. sanghavi) 
Member () 
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30.3.2000 
	 Tw: weeks time is grant26 for 

romov ocç the ofic e objection. Afjoorn- 

to 20.4.2000. 
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A 
DATE 	 OFFTCE REPORT 	 ORDER 

2L 	s0O Mr.Yagn-ik is absent. The Office 
objection has not yet removed. He is 
directed to remove the objection within 
15 days. It may be treated as last chan 
Ce for removing the office object ion. 
Adjourned to 10.5.2000. 

A ti : 

ir 	000 Mr.Yignik or tn: applicant Is not 

nresent. Jbjection tn the MA are r'ot yet 

removed • The a plican t is d irected to 

remove obJection within fortni- ht failli 

which registration w'ld be declined. 

Adjourned to  
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(A .5 .sanghai 
Member (3) 
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DATE 	 2 OFFICE  REPORT 

12 . .2000 

nT 
ORDER 

000 

it}ur 

 

the 	p1icant nor his counse 

i' present. Mr.M.S.Rao oriina].1y 
reoresentatecT to the resT3oncients says tha 

he his not brer qiven a COV of p. 

pplication is dismissed for r9efault. 

\A .S .Sanghavi) 
remr (3) 

nkk 

12. . 2000 
In iiw 	cSli- cive by 

t.he 31r Counsel and ar hssoCi- ioY, 

the advocates have abst1 tried fri 

work today, hence, adjourned to 

30.3.2000. 

(A.s. SaqhaVi) 
Wmber (J) 

Lim 

30.2 .20C 	 Tw: 	ks time Is gi antcd for 

revrg the off ic . cb5'ction. Adjourned 
to 20.4.2000. 

(P.C.Jirran) 
1eri- er (3) 
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ffl. 	 I 
ATE OFFICE REPORT 	 I 	 ORDER 

20.9.2000 	 MAST/6 9/2000 

Mr.M.S.Rao, counsel for the respon-

dents is cresent. Last tine i.e. on 

19/7/2000, direction was given to 

remove the objection failing which 

registration would&declined. Till to& 

the applicant has not remove4 the of fic 

objection. Registration decline 

(P.0 .Kannari) 
Member (J) 
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TE 	 OFFiCE REPORT 	 ORDER 

20.9,2000  

tr..S.Rao, ccnsel for the reron- 

ent i 	resent. Last tine i.e. on 

10/7/2 000, ciirection was qiven to 

rrn'e the 	jccti'n fii1ing wh!ch 

regi3trtion 4o::l8 dE3cliflel. Till todrii  

the ap ant has not. ree the off icE 

cjtctiQn. Rgistratiori decline. 

/ 	 (p.c.Fannafl) 
memhcr (j) 
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